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2. Joint inspection report with the officials of DPCC
and  Revenue  Department  is  annexed  as
Annexure-A.
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FACTUAL AND ACTION TAKEN REPORT OF BEHALF OF MCD

1. That  this  Hon’ble  Tribunal  vide  its  order  dated  10.10.2022  directed  to  the

respondent to file the reply to the averments made in the application by the

applicant.

2. That the drain under reference is located on Main G. T. Road and pertains to

P.W.D.  and is  of  size  2 ½’  X  5’  (feet  approx.).  This  drain  comes  under  the

jurisdiction of P.W.D. and is being maintained by P.W.D.  

3. That  the drain  acts  as  an outfall  drain  to  the internal  small  drains  of  the

village/colony connected with this drain. 

4. That at present, the National Highway Authority of India is executing the work

of 8 lanes from Mukarba Chowk to Panipat, section of National Highway-44. A

10 Meter wide service road is also being constructed adjacent to the National

Highway-44. 

5. That due to the ongoing construction activities, the existing drain was disturbed

causing obstruction in the flow of storm water from the internal drains. 



6. That a joint inspection dated 06.12.2022 was done by the officials of Revenue

Department,  MCD,  NHAI  and  DPCC,  wherein,  it  was  asked  to  the

representatives of NHAI to finish the work of drain at the earliest and provide

proper connectivity for proper effluent flow in order to avoid septic condition. 

7. That the P.W.D. is required to carry of the de-silting of the drain in question,

which is of size 2 ½’ X 5’  (feet approx.)  and falling under their jurisdiction.

However, de-silting of internal drains width 1’ ft to 1½’  inside the colony are

being taken up by the Municipal Corporation of Delhi. 

8. That, at present, no water logging was found at the site. 

The above status report/ action taken report may be taken on record.
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